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(ii) The Sugar (Price Determination) 
Ninth Amendment Order, 1970, 
published in Notification No. 
G. S. R. 1100 in Gazette of India 
dated the 24th July, 1970. 

[PlaCId in Library. See No. LT-3947/70j 

ANNUAl. REPORT OF CoAL MINES LABOUR 

WELFARE ORGANISATION 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI BISHWA-
NATH ROY): I beg to lay on tbe Table: 

(1) A copy of the Annual Report on the 
activitics of the Coal Mines Labour 
Welfare Organisation for the year 1967-
68. [Placed ill Library. S .. No. LT-
3948/70j. 

(2) A statement showing reasons for delay 
in laying the above Report. [Placed ill 
Library. See No. LT-3949/70j. 

13.05 hra. 

PUBLIC ACCOUNTS COMMITTEE 

HUNDRED AND TWENTY-THIRD REPORT 

SHRIMATI SUCHETA KRIPALANI 
(Gonda) : I beg to present the Hundred and 
twenty-third Report (Hindi and English-
venion.) of the Public Accounts Committee on 
Excesses over Voted Grants and Charged 
Appropriations as disclosed in the Appropria-
tion Accounts (Civil), (Posts and Telegraphs), 
(Railways) and (Defence Services) for 1968-69 
and action taken by Government on the 
recommendations contained in the Eighty-
third Report of tbe Committee. 

ARREST OF MEMBERS 

(S"",,, SIrri 1'''''9 Samb!rtJIi IlIId S. M. Jashi) 

MR. SPEAKER: I have to inform the 
House that I have received the foUowing 
wireless message, dated the 12tb AugUlt, 1970, 
from the District Magistrate, Muzalfarnagar : 

"Shri Ishaq Sambhali, Member, Lok Sabbs, 
has been arrested for appreheDJion of breach 
of peace to-day under Sections lSI, 107 and 
117 (3), Criminal Procedure Code, at Mu-
zalfarnagar and lodged in tbe Muzaffar-
nagar Jail by Sub-Divisional Magistrate, 
Muzalfarnagar, Magistrate Fint Cia ..... 

I have also to inform the House that I 
have received the following telegram dated 
the 12th August, 1970, from the Deputy 
Superintendent of Police, Sadar, Purnea : 

"I have tho honour to inform you that 
I have found it my duty in the exercise of 
my powers under Section 54 of the Criminal 
Procedure Code to arrest Shri S. M. Joshi, 
Member Lok Sabha, for leading an unlawful 
assembly and causing trespass on the land of 
Shri Ram Awtar and others of Rupsuli, Police 
Station, Purnea, under Section 144/447 
I. P. C. Shri S. M. Joshi was accordingly 
arrested at about 10.00 A. M. on the 12th 
August, 1970, and i. at present lodged in 
PurneaJail in Bihar." 

BUSINESS ADVISORY COMMITTEE 
F'FTY-SECOND REPORT 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : I beg 
to move: 

"That tbis HoUle do agree with the 
Fifty-second Report of the BUlin ... Advi-
lOry Committee presented to the HOUle on 
the 12 tb AugUlt, 1970." 

SHRI S. M. BANERJEE (Kanpur): Let 
us bave a three hour discussion on tbe reports 
of the Scheduled Castes and Scheduled Tribes 
tomorrow. 
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